280

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,

KOLKATA

0.A. No. 89 of 2024 {EZ)

In the matter of:
Gopinath Maihi,

State of Odisha and others

Applicant

INDEX

....Respondents

Particuigﬁ

Padge No. ;

Répiy on behalf of respohdént No. 1,8 & i1

7 ]

T

ANNEXURE R-1

A Copy of the satellite view of the area showing the
iocation of the OPGC thermal power plant, its ash
pond units, and their proximity to Hirakud Reservoir
and Debrigarh Wildlife Sancluary

8-9

ANNEXURE R-2

A copy of the notification is annexed herewith and
marked

10-12

ANNEXURE R-3

A copy of the letters stating Utilisation Certificate for
Eradication of Ipomoea Weeds and expenditure
statement

[3-18

ANNEXURE R-4

A copy of the office memorandum date 20,12.2024
issued by the MoEF&CC

19-39

" ANNEXURE R-5

A copy of the brief report on Hirakund Wetland

40-43

ANNEXURE R-6

A copies of the minutes of meetings

44-58

ANNEX{RE R-7

A copies of the minutes of meetings

59-61




281

9. ANNEXURE R-8 62 65
A copy of the letter dated 14.03.2024 2
10. Proof of Service 66
Filed By:
Raman Yadav
Advocate
C- 167, LGF
Date: 17.02.2025 Defence Colony
Place: New Delhi New Delhi - 110024

Ph.: 011-45784866
M-8800457781
E-mail: officeoframanyadav@gmail.com




282

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

0.A. No. 89 of 2024 (EZ)
In the matter of:
L'F‘ Gopinath Majhi. ...Applicant
3 \ "’{ Versus
b _
<8 5 State of Odisha and Ors. .... Respondents
ft\

REPLY ON BEHALF OF RESPONDENT No. 1,8 & 11

Yy
IHI-:I

1A.C. BHOR
wATARY Sambalpee

I, Smt. Anshu Pragyan Das, aged about 42 years, working as the

5l nu?..’..

Divisional Forest Officer at O/o the Divisional Forest Officer, Hirakud

Wildlife Division, Sambalpur, Odisha do hereby solemnly affirm and

state as under:

hat I am competent to swear and affirm this affidavit on behalf of
espondent Nos. 1, 8 & 11. I have reviewed the contents of the present
original application and fully understood them.

_ 2 At the outset, I deny all the allegations, averments, and contentions
urged in the original application individually and collectively, save and

except to the extent specifically admitted herein below. Any allegations,
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3. The present original application alleges that the Odisha Power
Generation Corporation Ltd. (“OPGC”), a thermal power plant in
Banaharpali, Tharsuguda District, is causing significant environmental
hazards due to improper fly ash management in violation of
Environmental Clearance (EC) conditions. The Applicant seeks a
direction for the removal of fly ash from adjoining government and
private lands, including within the backwater of Hirakud Reservoir, and
for the restoration of land to its original condition. The Applicant also
prays for an examination of whether the existing and proposed ash pond
conf‘urrns to the siting criteria of 500 meters from Hirakud Reservoir and
the impact of any ash pond breach on the Hirakud wetland.

4. Tt is submitted that the Debrigarh Wildlife Sanctuary, comprising

Debrigarh Reserved Forest (111.87 sq. km) and Lohra Rﬁserved Forest
X

s 'v‘\_ (239.93 sq. km), along with a small part of Hirakud Reservoir {]35 38

PR

P ﬁf.;'{\ﬁ‘ o %\ :3q. km), falls under the jurisdiction of the Hirakud Wildlife Dlwsmn
TS RP 5 :
o I e r“

& ‘;3?}; | {m The sanctuary is located in Bargarh District of the State of Odisha, with
T

its headquarters at Sambalpur.

5. That the OPGC thermal power plant, which is the subject of O.A. No.
89/2024(EZ), along with its ash pond units, is situated in Iharsugudé \
District. This area does not come under the administrative control of l'he:‘_ ¢
Hirakud Wildlife Division. The said power plant and its ash ponds are..

located.at a distance of 20 km from the jurisdiction of thls Dlwﬁmn

. {.1 e
e;ﬁ‘:“ Aot  § NI
WP i h I " i
o L G my |
S ; i o |
Wy J 1 F
qﬂa& ” 3, )
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copy of the satellite view of the arca showing the location of the OPGC
thermal power plant, its ash pond units, and their proximity to Hirakud
Reservoir and Debrigarh Wildlife Sanctuary is annexed herewith and
marked as ANNEXURE R - 1.

The Ministry of Environment, Forest and Climate Change (MoEF&CC)
has notified the Wetlands (Conservation and Management) Rules,
2017, under the provisions of the Environment (Protection) Act, 1986,
as a regulatory framework for the conservation and management of
wetlands in Int:iia.

In compliance with the Wetlands (Conservation and Management)
Rules, 2017, the State Wetland Authority, Odisha, as well as a
Technical Committec and a Grievance Committee, have been duly
constituted lo oversee wetland conservation efforts and address

environmental concerns.

=it g,

Under the National Wetland Inventory and Assessment {NWIA), ﬂle AR

i

S
i

12

the mapping and area cstimation of various wetland calegorics in
Odisha at a 1:50,000 scale. The assessment includes GIS-based layers

dﬁﬁljling wetland boundaries, water spread, aquatic vegetation, and

</ turbidity. The project was conducted with financial assistance from the

Ministry of Environment, Forest & Climate Change (MoEF&CC),

Government of India.

Ly
N

PO LY

Space Applications Centre (SAC), ISRO, Ahmedabad, has caﬁ*iéd duf- 2T
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Six internationally recognized wetlands in Odisha have been designated
as Ramsar Sites, namely: (i) Chilika Lake (designated in 1981, first
Ramsar site of India) (ii) Bhitarkanika Mangrove (desi gnatf;d in 2002)
(iii) Hirakud Reservoir (designated in 2021) (iv) Satkosia Gorge
(designated in 2021) (v) Ansupa Lake (designated in 2021) (vi)
Tampara Lake (designated in 2021).

It is submitted that the Hirakud Reservoir, covering an area of 65,400
hectares, was declared a Ramsar Site on 12.10.2021. A copy of the
notification 15 annexed herewith and marked as ANNEXURE R -2.
That for the protection of floral and faunal species within the Hirakud

Wetland (Ramsar Site), the following measures have been undertaken:

(i) Removal of Ipomoea weed over 200 hectares along the
shoreline, covering approximately 100 km, during the year
2022-23. The landscape has been restored with palatable
grasses conducive to the ecosystem. A copy of the letters
stating Utilisation Certificate for Eradication of Ipomoea
Weeds and expenditure statement are annexed herewith and

marked as ANNEXURE R - 3.

conservation.

Awareness programs have been conducted in the northern and

southern fringe villages of the wetland to promote its. ...
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(i) With the declaration of Hirakud l.ake as a Ramsar Sitc in
2021, the area has attracted numerous tourists and
photographers. More than 2 lakh migratory hir.ds visit the
Hirakud Wetland annually for breeding and habitation.

(iv) Govindpur village in Odisha has declared itself a "Bird
Village," demonstrating the commitment of its residents to

protecting birds during their breeding and migration period.

12. It is submitied that Debrigarh Wildlife Sanctuary, situated in Bargarh
District, is more than 10 km away from the OPGC plant and is not
dircctly impacted by its operations.

13. That the boundary of Hirakud Wetland has been demarcated in the
Wetland Atlas prepared by SAC-2021 and approved by the Ministry of
Environment, Forest & Climate Change (MoEF&CC). As per the order

of MoEF&CC (File No. W/30/2024-WPL, Wetland Division),the

demarcation of the wetland boundary, supported by an accurate digital
o
map with coordinates and validated through ground truthing, is

20.12.2024 issued by the MoEF&CC is annexed herewith and maﬂ-.cd ~

as ANNEXURE R -4. A copy of the brief report on Hirakud Wetland - ol

it

is annexed herewith and marked as ANNEXURE R - 5.

14. » That the regular meetings of the State Wetland Authority are being

conducted to ensure conservation efforts are monitored and

currently in progress. A copy of the office memorandumdated -,
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16.

17.
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implemented cffectively. A copies of the minutes of meetings are
annexed herewith and marked as ANNEXURE R - 6.

The Grievance Committee of the State Wetland Authority is ﬁnclimml,
and meetings arc conducted regularly to address environmental
concerns. A copies of the minutes of meetings are annexed herewith
and marked as ANNEXURE R - 7.

An Action Plan for the Conservation of Hirakud Wetland has been
prepared, and a fund allocation of Rs. 31.30 lakh was madg under the
State Wcilan;is Authority (State Plan) for the Financial Year 2023-24.
A copy of the letter dated 14.03.2024 is annexed herewith and marked
as ANNEXURE R - 8.

It is respectfully submitted that the present counter affidavit may kindly
be taken on record and considered while adjudicating the matter. The

answering Respondents pray that this Hon’ble Tribunal may pass

appropriate orders or dircctions as deemed fit and proper under the facts

4

#

and circumstlances of the present case.

. The answering Respondents reserve the right to make additional~ .

SllbﬂliSﬁit}nS if required during the course of the proceedings.
o

VERIFICATION

¥ |
P




288

I, Smt. Anshu Pragyan Das, do hereby verify that the contents of the
above counter affidavit are true and correct to the best of my
knowledge and belief, no part of it is false, and nothing material has

been concealed thercfrom.

Verified at Sambalpur on this 17th day of February’2025.

identified b b
K

Advocats, Sambalsw

(he deponent sole affiym Detory

\<0
me tﬂdaf Alassnnsanss .!fl?:‘,?\:.?}bﬂf

ldﬂnt“kd w slil (11 llillf;l.ii‘lll" L

advocate, Sambalpur
Y
NOTARY. saw? el
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-Email (3-1e Suresh Chandra Mahapatra
Designation certificates of Satkosid. £ ge n;!n'am Lake, Hirakud Reservoir and Ansupa Lake in
Odisha -reg g

From : Chandan Singh <c.sing/
Subject : Designation certificate
Reservoir and Ansupa

To : Suresh Chandra Mahapatra

Ce : RAGHU KUMAR KODALT <kodali,Tk@
<sujit.baju@gov.in> -

Mon, Dec 12, 2022 11:58 AM
~+6 attachments

Sir,

Kindly find attached a DO leller dated 09.12.2022, list of 75 Ramsar sites in India and designation cerlificates of Satkosia Gorge,
Tampara Lake, Hirakud Reservoir and Ansupa Lake issusd by the Ramsar Secretarial.

AL, f4E

With regards

Chandan Singh

Consultant { Wetlands)

and Former Scientist D'

Ministry of Environment, Forests and Climate Change

V - 530, Indira Paryavaran Bhawan — r—“,’
Jor Bagh Road, New Delhi -110003 Q.‘s':.'-,-::f *::*"-I‘_' o
Phone: 011-20819242 (0) CydiEt™
s
s

satkosia.pdf
83 KB

- Ansupa Lake.pdf
78 KB

- Hirakud Reservoir.pdf
60 KB

—. Tampara Lake,pdf
76 KB

.. DO Letter dated 09122022 _Odisha.pdf
328 KB

—. Statewise list of 75 Ramsar Sites in India ( 15082022) .pdf
663 KB

ra/ra/uai (T F‘D
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: AN S - SECRETARY
T W GOVERMMENT OF IHDIA
MINISTRY OF ENVIRDNMENT, FOREST AND
CLIMATE CHANGE
D.0. No. J-22012/19/2018- CS(W) December 09, 2022

y {
I{{.Ju" Ak, o EAN A 1’;_..1_’
The Ramsar Convention on Wetlands has recently designated 28
new wetlands from India as Ramsar sites of international importance.
Thus, in the 75" year of our Independence, the total number of Ramsar

sites in the country is 75, which is a milestone in itself,

I am happy to state that Satkosia Gorge, Tampara Lake, Hirakud
Rw_fmm Odisha figure in this list, making them a
part of an international network, wherein the conservation and wise use
of wetlands and their resources would contribute to sustainable
development.

Copies of the certificates issued by the Ramsar Secretariat are
attached. We are confident that under vyour stewardship, the
conservation measures of these sites will continue to receive requisite
focus and priority.

Yours sincerely,

Encls.: as above

iy

(Leena Nandan)

Shri Suresh Chandra Mahapatra
Chief Secretary

Government of Odisha,

Secretariat,

Bhubaneshwar- 751001

gfan anfage a1, @t e, A48 [Eecdl- 110 003 ol {011) 208+ 9408, 7081 Y308, R 0112081 42Eg

IHDIRA PARYAVARAN BEHAVWAN, JOR BAGH ROAD, NEW DELYWI-110 003, Ph.: 011-2031 5408, 2081 9308, Fax: 011-2081 6238
‘ E-miail : secy-moefifnic in, Websile ; moef.gowin
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ANNEXURE'R - 3

HEO QERIDICR RITURL], MOIRE SEUTIET SREE, EFINERN, GRMY,
35 61,00-2 91 CO ¢, gRWI8[Erg- OF 2M-9 §#¥[ 25,
wirim-dfohirakudwlod{@ pov.in

Letter No. 27-2% /1F-61 (Actt.)2021-22 Dated. | 3—F2022

To,
The Director,
Environment<um-Special Secretary to Govt,
Forest, Environment and Climate Change Depariment.
Govt. of Odisha, Bhubaneswar,

Sub:- Submission of Ulilisation Certificate for Eradication of Ipomoca Weeds
during the year 2022-23,

Ref:- No.21098 dt.02.12.2021 of the Director, Environment-cum-
Special Secretary to Govt. Forest, Environment and Climate Change Dep'mmcnl
Odisha.

Sir,

With reference to the subject cited above, the Utilization Certificate of Hs.40.568
Lakh (Rupees Forty Lakh Fifty Six Thousand Eight Hundred) only for Eradication of Ipomoea
Weeds (Annexure-1) and Expenditure Statement (Annexure-I1) as on 13.07.2022 for the year 2022-23
is submitted herewith for favour of kind information and necessary action.

Encl:- i) Utilization Certificate (Annexure-1)
ii) Expenditure Statement {Annexure-11)

Momo No. ZH2®  74sicd. |3 ~F-—202.2
Copy forwarded to the Principal Chief Conservator of Forests (Wildlife) & Chief
Wildlife Warden, Odisha, Bhubaneswar for favour of kind information and necessagpyction.

Memo No, 2730 /dated. | 3 ~F2622
Copy forwarded to the Regional Chief Conservator of Forests, Sa halpur for favour
of kind information and necessary action.

Vo=l -3
KT-"-': 3)
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FORM GFR 12-C
[See Government of India’s Rule 239]

Form of Utilization Certificate

Form oi VlMeaVoS - ————=

Sl.No.

Letter No. and Date

No,ENV-11-36/2022-
21098/FE&CC DL02.12.2021
of the Director, Environment-
cum-Special Secretary to Govt.,
Govt, of Odisha, Forest,
Environment and Climate

Change Department Odisha. 44.50

—

| g

sanctioned have been duly Fulfi
checks to see that the money was ac

Certified that | have satisfied myself that t

Kinds of checks exe reised:

T Amount =
(Rs. i wkhil CERTIFICATE FOR THE YEAR 2022-23

Cortified that out of Rs44.80 Lakh
grants sanctioned during the year 2021-22 in
favour of Forest Department under this
Ministry / Department Letter No. given in
the margin and RsNIL on account of
unspent balance of the previous year, a sum
of Rs40.568 Lakh (Rupees Forty Lakh
Fifty Six Thousand Eight Hundred) only has
been  utilized for the purpose of
implementation of the Scheme

= ey

wEradication of Ipomoea weeds™ for
which it was sanctioned and that the balance
of Rs.4.232 Lakh remaining unutilized as

| on 13.07.2022 which will be utilized during

the Financial Year 202 2.23.

e MRl . ]

lled / are being fulfi

he conditions on which the grants-in-aid was

1. Purchases have been made in accordance with the provision contained in OGFR/DFF

Rules.

2. Works were exccuted in the field in ~ecordance with the approved schedule
of rates of State P.W.D. Department and other local rates ete. as applicable.

3. In accordance with the Codal provisions, necessary checks have been exercised and
Measurements have been recorded by the field officers.

' Stdnatirk: - (Smit. Ansh
Desfnation: -
) Hirakud Wildife Division,

Divisional

Sambalpur

Date: -

-2/

lled and that 1 have exercised the following
tually utilized for the purpose for which it was sanctioned.
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Government of Odisha,
ment and Climate Change Depart

11l il

21098 ]
No. £acc..on 0. 12, 2

Sri Susanta Manda, IFS,
Director, Environment-cum-
special Secretary to Government.

Forest, Environ ment.

To

The D.F.0., Mangrove Forest Division{WL], Rajnagar
The D.F.0., Hirakud (WL) Division, Sambalpur.
sub: Release of funds through RTGS/NEFT to DFO, Mangrove Forest Division, Rajnagar

and DFO, Hirakud WL Division, Sambalpur.
pef:  This Office letter Nu.ENF—II-E&!ZUZD-ZID?BIF&E‘, Dt.02.12.2021.

- .J)f'" =
sir/Madam, . 0- %
r No.21073/F&E, dt.02.12.2021, the works

In continuation to this Office lette

sanctioned for your respective Divisions, to be taken up out of the funds released vide letter

under reference, are as below.

1. | DFO, Mangrove Forest (A) | Construction of 23 Letter No.828 | Rs.29.90
Division{WL), Rajnagar. numbers of Bathing dt.5.2.21 of lakhs
Ghats around Bhitar DFO,
Kanika wetlands. Mangrove
Forest Division
(W)
(B) | Construction of 53 Letter No.5639 | Rs.106 lakhs: |
numbers of Bathing dt.4.10.2021
Ghats
2. | DFO, Hirakud WL Eradication of Letter No.3965 | Rs.44.80 |
Division, Sambalpur. Ipomoea weeds over dt.29.9,2021 lakhs.
32 hectares. oy
-~

You are requested to take up the above work at the earliest and submit U.C. along

with supporting photographs.
Yours faithfully,

: ‘HTV).L..“ :Au’:.[
Director, Envifonment —Cam-

Special Secretary to Govt.
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E DIVISIONAL FOREST OFFICER, HIRAKUD ‘E DIVIES
E R, F WILDLIFE DIVISION,
MOTLIHARAN, SAMBALPUR, ODISHA, PIN:T68001 |

] "ﬂl'll'.""rﬂl : Mﬁj-]sqs?4-}! Email: fnhirakudwlol ”_:.',“‘I_..Hl

Letter No. 39657 /31-131 202021 Dt.2.|.09.9.09\

1 ihe Member Secretary,

Odi

Sub:

G,

<ha State Wetland Authority.

submission of ﬂf_ﬂli'ﬂﬁ' f_“f development of Hirakud Reservoir (proposed Ramsar site), the
shore line adjoining Debrigarh Wildlife Sanctuary and Bird congregation area.

with reference to the subject cited above, this is to submit that Debrigarh Wildlife Sanctuary

with a0 area
kit Hiraku
geservoir

gvery ye2r
ey density ©

ncludes habitatimprov

for wmmratiun o

adjoining san
* Hirakud reservoir is the lifeline for De
f Debrigarh Sanctuary is healthy with many Schedule- species. The following proposal
ement, alternative toillegal fishing at shore line and community sensitization

f Hirakud Reservoir :

of 353.81 sqkm is situated on the bank of Hirakud Reservoir. Total Sanctuary and 135.88
d Reservair area is under the jurisdiction of Hirakud wildlife Division. The area of
ctuary witness more than 1.2 Lakh migratary birds, of more than 98 species
iebrigarh Sanctuary and it is pertinent to mention that

'.i:éﬁﬁfv_n;k_ B Details Description of activities | Unitcost | Total | Remarks
: cost |
! (Rs.in I
. e . B S . N -
* pradication of 32 Ha area Physical removal followed | Rs.1.40 | Rs.44.80 | Working
Jpomoen weed adjoining Hirakud | by Soil Solarization / Lakh/ha Lakh | season for
[the presence reservoir & drying and burning of eradication of
fpomoea in the Debrigarh removed stems elc. Ipomoea is
shore lineis Sanctuary [shore | February'2022
creating negative | line of 100 km is ' to June’2022
ecclogicalimpact | infested by |
ontheflorzand | lpomoea weed. } i
fauna of the f
reservoir & S | |
sanctary). \ 5 |
#.Itl:rnatu[E to Use of nylon During the year 2021-22 T | Rs.45.90 |' Highhr'l.:-ssentia
nylon net-fishing { fishing nets by | @Rs.0.54 Lakh per X | Lakh | for the health
used by 85 local fishermen is | fishermen family with | of Hirakud
Taentified detrimental for | support of District Fishery | Reservair,
fishermen families | the visiting birds | Office. . wildliife of
(survey by Hirakud | and also for the 1 | Debrigarh
:h'lllﬂlf! Division wildlife Sanctuary and
h:::frmz > . dependent on | migratory bird:
v atshiors . Hltakuq reservoir visiting the
G | f:!r dgllv water reservoir every
T | : E‘-]'glrf_ment. e I e o] year.
manitaring of by [
water quality. '| L2k Ii

~ Tou Pﬂﬁa-ﬂ

s

>

r

1.0

17



e — St
grvation of | Awareness [ Distﬁbnti} %99 R0 7
e : n of T-s [ ;
s/ "Eﬂ";gczlm ::;JSMT“S in 30 caps/ note hooks with 4 .[ @E.;gfu 1 oo
NE;EIITE [ i ;EES adjoining logo/ bags/ Stickers for e | Lakh
ird congregation | vehi |
L : vehicles ete to 5
-.mmm-,,uesin | area of Hirakud College “"dmuchnnrand |
| i

.' Reservoir. Teachers, Shopkeepers, |
Fishermen, Social I

:nser\*?t'"n'
| workers and other |
) —— | sectorsofsociety. .| | .
Total | R5.98.70 |

b [lakh |

(Rupees Ninety-Eight Lakh Seventy Thousand) only

ote: The component mentioned in Point No.2 can also be taken up in phases in 2 years according
10 the availability of funds.

Yours faithfully,

Sambalpur

Memo No. 6 & Dt 29,04, 202
Copy forwarded to the Principal Chief Conservator of Forests (wildlife) & Chief Wildlife
srden, Odisha for favour of-kind information and necessary action.

N . s
_ Sambalpur

Memo No. 3¢} Dt. 24.09.2.01
Copy forwarded to the Chief Executive, Chilika Development Authority for favour of kind

mation and necessary action.
. Q a
Dlvi Forest U

Hirakdd Wildlife O
Sambalpur

Memo No. 2 '3| 68 DL 29,0].2-01
Copy forwarded to the Conservator of Forests, Sambalpur Circle for favour of kind
tion and necessary action with reference to discussion on dtd.29.09.2021.

Sambalpur

7
el
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Supreme Court Matter — Most Immediate
(by e-mail)
File No. W/30/2024-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi-110003

Date: 20.12.2024
OFFICE MEMORANDUM

Subject: W.P. (C) No.304/2018 — Anand Arya vs. Union of India along with W.P. (C) No.230/2001 and W.P.
(C) No0.302/2020 before the Hon'ble Supreme Court — Demarcation of wetland boundary
supported by accurate digital maps with coordinates and validated by ground truthing.

This is in continuation to Ministry's O.M. No. J-22012/17/2020-CS (W) dated 11.10.2024 regarding
detailed compliance of the Wetlands (Conservation & Management) Rules, 2017 and all other steps taken by
the States/UTs for wetlands conservation with reference to the Hon'ble Supreme Court's order dated
01.10.2024 in the above captioned matters.

2 Vide order dated 11.12.2024, the Hon'ble Supreme Court inter-alia directed that, each of the State/UT
Wetland Authorities shall complete ground truthing as well as the demarcation of wetland boundaries
of each of the Wetland which have been identified for their State by Space Application Center Atlas
(SAC Atlas), 2021 as expeditiously as possible, but definitely within a period of three months from
11.12.2024 (copy attached).

3 The Ministry has assigned Knowledge Partners (KPs) of wetlands to each Statef/UT to assist them in
various aspects of wetlands conservation. The States/UTs may enter into a formal agreement with them (list
of KPs attached).

4, Since the directions of the Hon'ble Supreme Court are to be complied within a maximum period of
three months (from 11.12.2024), it is requested thal action in this regard may be taken up at the earliest.
Regular progress and compliance may also be monitored through Additional Chief Secretary/Principal
Secretary of Environment/Forest Department of the State/UT for ensuring time bound compliance of the
directions.

By, Since, the Ministry is required to do monitoring with each State/UT and file a detailed aflidavit, it is
requested to provide a time-bound action plan latest by 31.12.2024 on top priority. Subsequently, a
progress report may also be sent to the Ministry on a fortnightly basis,

(Dr. Ramesh M.)

Scientist 'F'

Tel.: 011-20818338

Email: ramesh.motipalli@nic.in

Ta
1, The Chief Secretaries/Administrators of States/UTs
2. The Member Secretaries of State & UT Wetlands Authorities

Copy to:
1. PSO to Secretary(EF&CC)
2. Sr. PPS to S8 (TK)
3. PPS to JS(RA)
4. All officers of Wetlands Division
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ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018
ANAND ARYA Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
(IA No. 131361/2018 - INTERVENTION APPLICATION)
WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024

FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

Date : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, Sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenoy, Sr. Adv.

Ms. Shibani Ghosh, AOR

Ms. Ayushma Awasthi, Adv.
- Ms. Himanshi Gupta, Adv.
e, =

Crate JIR8A2 AT
e

“#dr Respondent(s) Ms. Aishwarya Bhati, A.S.G.

Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv.
Mr. Gurmeet Singh Makker, AOR



Mr.
Mr.
Ms,
My,

Mr.

Mr.
My,

Mr.

Ms.
My,

Mr.
Mr .
Mr .

My,
My .

Mr.
Ms,
Mr.
Mr.

Mr.
Mr.
Mr.

Mr.
Ms.

Mrs.
Mrs.
Mr.
Mr.
Mrs,
Mr.
My,
Mr.

Ms.
Mr.
Ms.

Ms.
My .

Mr.
Mr.

302

2

Bhuvan Mishra, Adv.
Aman Sharma, Adv.
sunita Sharma, Adv.
Rohan Gupta, Adv,

P, V. Yogeswaran, AOR

Manish Kumar, ADR
Ravi Shanker Jha, Adv.

Kunal Verma, AOR

Sumita Hazarika, AOR
Shiv Sagar Tiwari, AOR

Shiv Mangal Sharma, A.A.G.
Manish Chaubey, Adv.
Milind Kumar, AOR

Anil Shrivastav, AOR
Ashok Kumar Singh, AOR

auntur Pramod Kumar, AOR
Prerna Singh, Adv.

Samarth Krishan Luthra, Adv.

Dhruv Yadav, Adv.

Shuvodeep Roy, ADR
Deepayan Dutta, Adv.
Saurabk Tripathi, Adv.

Abhimanya Tewari, AOGR
Eliza Bar, Adv.

Aishwarya Bhati, A.S5.G.
Swarupama Chaturvedi, Sr.
A K Panda, Adv.
Wasim Qadri, Sr. Adv.
Ruchi Kohli, Sr. Adv.
Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.
Rohit Pandey, Adv.

Swati Ghildiyal, AOR
Prashant Bhagwati, Adv.
pevyani Bhatt, Adv.

Supriya Juneja, AOR
Anand Sharma, Adv.

Sandeep Jindal, AOR
Vishwanathan Iyer, Adv.

Adv,

21
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Mr. Arman Sharma, Adv.

Mrs. Shimpy Sharma, Adv.

Ms. Pooja Sharma, Adv.

Mr. Yeshasvi Shrivastava, Adv.

My. Parth Awasthi, Adwv.
My. Pashupathi Nath Razdan, AOR

Mr. V. N. Raghupathy, AOR

Mr. Kishe Rajen Shonker, AOR
Mrs, Anu K Joy, Adv,
Mr. Alim Anvar, Adv,

Mr. Sunny Choudhary, AOR

My. Abhimanyu Singh Ga, Adv.

Mr. Sarad Kumar Singhania Aor, Adv.
Ms. Rashmi Singhania, Adv.

Mr. Bharat Bagla, Adv.
Mr. Siddharth bharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR

My . Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.

Mr. Avijit Mani Tripathi, AOR
My . Upendra Mishra, Adv.

Mr. P. 5. Negi, Adv.

Mr. T.k. Nayak, Adv.

Mr. Anando Mukherjee, AOR
Mr. Shwetank Singh, Adv.

Ms., K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr, Amit Kumar Singh, Adv,
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Mr. Gaurav Khanna, AOR
Ms. Matasha Sahrawat, Adv.
Mr. Rudraksh Pandey, Adv.
Mr. Gautam Barnwal, Adv.
Ms. Peepali Bhanot, Adv.
Ms. Alisha Roy, Adv.

Ms. Baani Khanna, AOR
Mr. Robin Singh, Adv.
Mr. Rohit Kumar, Adv.
Mr. Siddharth Mishra, Adv.
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Sameer Abhyankar, AOR
fahul Kumar, Adv,
Aakash Thakuy, Adv.
Aryan Srivastava, Adv.
Ayushi Bansal, Adv.
Sarthak Dora, Adv.

Purnima Krishna, AOR
M.f. Philip, Adv.
Karamveer Singh Yadav, Adv.

R. Ayyam Perumal, AOR

Garima Prashad, A.A.G.
Sudeep Kumar, AOR
Abhishek Saket, Adv.
Manisha, Adv.

Rupali, Adv.

Srisatya Mohanty, Adv,
Astha Sharma, AOR
Ripul Swati Kumari, Adv,

Aishwarya Bhati, A.5.6.
Swarupama Chaturvedi, Sr. Adv.
S.wasim A. Qadri, Sr. Adv.
Ashok Kumay Panda, Sr. Adv,
Ruchi Kohli, Sr. Adv.

Varun Chugh, Adv,

Krishna Kant Duhey, Adv.
Bhuvan Kapoor, Adv.

Keeraj Kumar Sharma, Adv.
Indira Bhakar, Adv.

Sunita Sharma, Adv.

Gautam Kumar, Adv.

K Visakamurthy,aor, Adv.
Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Ahbas B, Adv.
Aman Gautam, Adv.

Suveni Bhagat, AOR

Gopal Prasad, AOR

srishti Agnihotri, AOR
Sanjana Grace Thomas, Adv.

D.p.singh, Adv.
Tara Elizaheth Kurienh, Adv.
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My . Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

#Mr. Kandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms, Vaishnavi, Adv.

UPON hearing the counsel the Court made the followiny
ORDER

Prior fo 2017, the figures given by ISRO regarding the number of
wetlands in india having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased o 2,31,195.

Now these figures have to be checked on ground. The Wetiands
(Conservation and Management) Rutes, 2017 {in short, “the Rules"} and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose, This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all Siates have done almost nothing up tilt now,

We have been informed at the Bar that each State presently has a
Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands
Authority has aiready been constituted. Ruie 5, by which the State Wetland

Authority as well as such Authorities in the Union Territories have been
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constituted and the powers to these Authorities have been given, reads as
under :-

“Wetland Authorities — (1) The Cenfral
Government hereby constitutes the Slate
Wetlands Authority in each State with the
following members, namely ;| -

XXXXX
(2) The Central Government hereby constitutes
the Union Tetritory Wetlands Authority for each
Union Terrifory with the following members,
namely -

XXXX
(3) The Staie Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if

required.,

{4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the
following powers and perform the following
functions, namely -

a)Prepare a list of all wetfands of the 5iale
or UT within three months from the dateof
publication of these rules;

b} Prepare a list of wetlands to be notified,
within six months from the date of
publication of these Rules, taking into
cognizance any existing Ilist of wetlands
prepared/notified under other relevant State
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Acts;

c) Recommend identified wetlands, based
on ftheir Brief Documents, for regulation
under these rules;

o) Prepare a  comprehensive  digital
inventory of all wetlands within one year
from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose; the
fnvehtory ought to be updated every ften
years;

e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their zone of
influence;

f) Recommend additions, if any, to the list of
prohibited activities for specific weflands;

g} Define strategies for conservation and
wise tse of wetands within their jurisdiction;
wise use being a principle for managing
these ecosystems which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of agquatic
plants) as  being  compatible with
consearvation, if ecosystem functions {such
as water sftorage, ground waler recharge,
flood buffering) and values (such as
recreation and cultural) are mainiained or

enhanced ;

26
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h} Review integrated Management Plan for
each of the notified wetlands ({including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
fto traditional uses of wetlands that are
harmonized with ecofogical character;

}) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified watlands or wetlands complex have
private tenancy rights,;

§) identify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
pians and programmes;

k) Fnsure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis {(June and
December of each calendar year) inform the
concerned State Government or UT
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism;

) Coordinate implementation of Integrated
Management Plans based on wiselse
principle through various line departments
and other concemed agencies;

27
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m)} Function as a nodal authority for afl
wetland - specific authorities within the
State or UT Administration;

n) Issue necessary directions for the
conservation and sustainable management
of wetiands to the respective implementing
agencies,

o} Undertake measures for enhancing
awareness within stakeholders and local
communities on values and functions of
wetiands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT

Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessaty support and act as nodal Department
and Secretariat 1o the Authority.

(6) The Authority shall, within ninety days of
publication of these rules, shall constitute -

fa)a lechnical committee to review brief
documents, management pfans and advise on
any technical matter referred by the Wetland
Authority and

(b} a grievance committee consisting of four

members lo provide a mechanism for hearing

28
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and forwarding the grievances raised by public to
the Authority;

{7) The Committees referred toc in sub-rule (6)
shall meet at least once in evety guarter to
perform their functions.

(8) The Authority shall meet at least thrice in a

year.

(9) The term of non-official members of the
Authority nominated by State Government or
Union Territory Administration, shafl be for a

period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetiand
houndary is the next step, which is to be undertaken by each of the State/UT
Wetland Autharities in coordinaticn with concerned nodai Department as
provided under the Rules. It is a Statutory function which has been assigned
to them under the Ruies. We, therefore, direct each of the State/UT Wetiand
Authorities o complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have heen identified for their State
by Space Application Cesnter Allas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
shail complete this work as expeditiously as possibie, but definitely within a
period of three months from today. Ms. Aishwarya Bhati, learned Additionai
Solicitor General, has assured this Court that they shall be doing the

monitoring with each of the State and shall file a detailed affidavit before the
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next daie of listing.

Vide our order dated 03.04.2017 {in Writ Petition (C) No. 23C of 2001),
this Court has passed cerain directions regarding protection of Ramsar
Canvention Sites (of wetlands} to be monitored by eéﬂh of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03,04.2017 Is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courls
monitor the management of these sites at least till there
is some visible improvement. Learned counse! for the
petitioner says that he has no objection to this,

Under the circumstances, we direct the Registry of this
Court to make photocopies of the affidavit filed by the
Uniorr of India by Dr. A. Duraisamy, Scientist 'F' and
Member Secretary, Ceniral Wetland Regulatory
Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of
Telangaha and Andhra Pradesh, Gauhatf High Court,
Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Pradesh High
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Caurt, Manipur High Court, Orissa High Court, Punjab
and Harvana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Alfahabad High
Court and High Court at Calcutta. The affidavit be sent
io the Registrar General of all the aforementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
tiff today shall also be sent to the concerned High
Courts afong with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court fo treat the
affidavit as a suo motu public interest petition and, if
necessary, appoint an amicus 1o assist the court so as
to ensure that the Ramsar Convention sites within their
jurisdiction are properly maintained. The affidavit by the
Union of India should be filed within six weeks. List the

matter on 12th July, 2017"

Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, including 59 additional sites (cited below) falling under 5 other
additional High Courts i.e, Patna, Bombay, Karnataka, Gaubhati (Aizawl Bench
as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-
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“lList of 85 Ramsar Sites
Date of Area
State/UT Wetland Designati
{hectares)
on
Andhra 19-08-
o O O S
19-08-
2. {Assam (1) 2. Deepor Beel 2002 4000
21-07-
3. Kabartal Wetland 2020 EE?D
3 Bilhar {3} 4 Nagi Bird Sanctuar 11-10- 206
B . ' °d . 4 2023 .
. s 11-18-
5. Makti Bird Sanctuary 20723 333
24-00-
G. Malsarovar 2012 12060
7. wadhvana Wetland 05-04- £30
4,  Gujarat {4} — - 2021
' g Thol Lake Wildlife 05-04- 699
i} Sanctuary 2021
9 Khijadia Wildlife Sanctua 13-04- 512
' ) Y 12021
GB-06-
.8' Goa {1) 10. Manda Lake | 2022 42
11. Sultanpur National Park 332{?{5 143
9. | Haryana (2) 12 Bhindawas Wildlife 25-05- sz
) Sanctuary 2021 )
15-08-
13. Pong Darm Lake 2002 15662 B
Himachal 08-11-
11. Pradesh (3) 14. Chandertal Wetland 5005 49
ng-11-
15. Renuka Wetland 5005 .EG
14. Jamimu and 23-03-
Kashmir (5) _iI.E. WLIEar Lake 1990 18900
17 Surinsar-Mansar Lakes 08-11- 350
ikl ! = 12005
08-11-
18. H.nkera Wetiand 2005 1375
B 19. Hygam Wetland 08-06- 802
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Conservation Reserve 2022
Shalibugh Wetland 08-06-
- 20 Conservation Reserve 12022 1675
Ranganathitiu Bird 15-02-
_21' Sanctuary 2022 >18
Ankasamudra Bird 10-03-
Karnataka 22. Conservation Reserve 2023 98.76
@ 23I Aghanashini Estu 14-G2- 4801
Magadi Kere Conservation | 14-02-
i 24. Reserve 2023 54.38 |
. 19-085-
_25, Asthamudi Wetland 2002 6140
20| Kerata (3) |26 sasthamkotta Lake 19-08- 373
' @ =0 2002
27 VembanadKol Wetland 19-08- 151250
o I ° 2002 | RR
17-1%-
28. Tso Kar Wetland Complex 9577
2020
23.| Ladakh {2) 1508 —
29, Tsomorirl Lake 2002 12000 |
. 18-08-
30. Ejmj Wetlands 2002 3201 |
01-
31. Sirpur Wetland 07-0 161
75 2022
‘| Madhya 07-01-
pradesh (5) 32. Sakhya Sagar 5032 248
07-01-
33. Yashwant Sagar 502 823
. 08-01-
343, Tawa Reservoir 5024 20050
21-06-
35, Mandur Madhameshwar 2619 1437
Maharashir 22-07-
29, a (3) 3e. tonar Lake 2020 427
13-04-
371 Thane Creek 2022 i
. 23-03-
32 Manipur {1} | 3B. Loktak Lake 1590 26600
Mizoram 31-08- |
_33. (1) 39. Pala Wetland 2071 1850
34, Odisha (8) | 446 Chilka Lake 01-10- 116500
41. | Bhitarkanika Mangroves ;gﬂ::;a 65000
a2, Satkosia Gorge 12-10- 898197
2021
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.......... PR -
43, Jampara La.i.c:...e.t 2071 300
. , 12-10-
44, Hirakud Reservoir 5021 65400
12-10-
45, Ansupa Lake 5071 231
. 22-03-
46. Harike Lak? 1880 4100
i 2207 -
“4?'. Kanjt Lake 5002 183
48. Ropar Lake EE}D;_ 1365
40. Punjab (6) 26-09-
44. | Beas Conservation Reserve 56169 6429
Keshopur - Miani 26-09-
50. Community Reserve | 2619 344
- 26-09-
51. | Nangal Wildlife Sanctuary 2010 1ia
Keoladeo Ghana Nationai
Rajasthan 52. Park 1-10-1981 2873
454 10 3303
53. Sambhar Lake 11590 24000
48.| Tami Nadu Paint Calimere Wildlife and | 19-08-
{18} 4. Bird Sanctuary 2002 38500
Kaonthankulam Bird 08-11-
55. Sanctuary 2021 2
56. | Chitrangudi Bird Sanctuary | 0o L 1* 260
| heng Y2021
- 08-04-
57. Karsk}h Bird Sanctyary 3027 58
58. Pichavaram Mangrove gamﬁu’mz 1479
Paltikaranai Marsh Reserve | 08-D4- '
39. Forest 2022 1248 _____________
Gulf of Mannar Marine 8-04-
®0- | Biosphere Reserve {2022 >2672
Vembannur Wetland 08-04-
61,
Complex 2022 20
. 08-04-
_E—‘-E Vellode Bird Sanctuary 5022 77
63 Udhayamarthandapuram | 08-04- 44
" |...... Bird Sanctuary 2022
Vedanthangal Bird 08-04-
64. Sanctuary 2022 a0
65 Suchindram Theroor 0B-04- 54
' Wetland Complex 2022 )
66. | Vaduvur Bird Sanctuary 108-04- 113




3i6 35

1G
? 2022
Kanjirankulam Bird O8-04-
67 ... Sanctuary 2022 QT _______
68 Karaivetti Bird Sanctuary | 270> 453.72
' HalY 12023 oy |
Longwood Shola Reserve | 24-05-
69. Forest 2023 116.007
70. | Nanjarayan Bird Sanctuary | 2005 125.865
| ey PNEUATY 2024 RO
o _ 16-01-
71. Kazhuv?h Bird Sanctuary 2024 5151.6
62| Tripura {1) |72 Rudrasagar Lake 05-11- 240
1P ' g 2005
, 08-11-
73. Upper Ganga River 5005 255%? llllll |
- 19-09-
74. Nawahganj Bird Sanctuary 2019 225
. . 02-12-
75. | Parvati Arga Bird Sanctuary 2019 722
. £02-12-
76. Saman Bid Sanctuary 2619 526
Uttar 77. | Samaspur Bird Sanctuary 03-10- 759
2015
63 Flra{jesh .......... . Eﬁ_ﬂg“
{1 78. Sandi Bird Sanc’tuary 5019 309
\ 19-09-
7o, Sarsat Nawartheel 2019 i6l
21-038-
80, Sur Sarm.iar 2020 431
) 13-04-
81. Haiderpur Wetland 2021 6208
82, | Bakhira Wildlife Sanctuary 33"2{]16" 2894
Uttarakhan . 21-67-
73. d(1) 83. | Asan Cohservalion Reserve 2020 444
84 East Calcutta Wetlands | 20,00 - 12500
4] West ) a5t Ldlcuitta yevan 2002
Bengal (2} | g5 sunderbans Wetland gg'l':;l' 423000
£ -
23 S5tates & . 13,58,068.
UTs 85 Ran"f‘_ar Sites 335

The Registrar General of this Court is directed to send the complete list

to all the High Courts, including the 5 High Courts which are mentioned above,



317 35

17

and the High Coutts are reguested to freat the affidavit as a Suo Mote Public
interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within their jurisdiction are properiy
maintained. We say this only as a continuation of our ordey dated 03.04.2017.

List the matter again on 25.03.2025,

{ JAYANT KUMAR ARORA} {RENU BALA GAMBHIR}
ASST., REGISTRAR-CUM-PS _ COURT MASTER
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Contact Details of Knowledge Partners

SI. | Name Designation Email ID
No. _
1 Dr. RN Samal Scientific Officer, CDA msamal09@email.com
2 Dr. Manoj P. Execulive Director, manaji@cwrdm.org B
Samuel CWRDM
3 Ms Umamaheshwari | Executive Director, EPCO | ed.epcof@mp.gov.in g
R
Mr Lokendra Officer In-Charge, SWA, thakkarlokendra@mp.gov.in
Thakkar EPCO
4 Dr R.K. Sugoor Director, GEER ' dir-geer(@gujarat. gov.in g
Foundation
5 | Mr Ravindra Singh | Director, IGBP, GIZ India | ravindra singh@giz.de
Mr Kirtiman Awasthi | Senior Advisor, GIZ India kirtiman.awasthi@giz.de
6 Dr Purvaja Direclor, NCSCM purvaja.ramachandran@gmail com
Ramachandran purvaja@ncscm.res.in
4 Dr. Goldin Quadros | Principal Scicntist, golding@gmail.com
SACON
8 Dr. Ritesh Kumar Director, WISA ritesh. kumar{@wi-sa.org
9 Mr Suresh Babu Director, River Basins, sureshigww findia.net
WWF-India
Dr Amit Dubey Head — Weltlands, WWF adubey(@ww findia.net
India
10 Mr V.R. Tiwari, IFS | Director, WII dwiil@wii.gov. in;vrif@wiigov.in
11 Dr Ashiho Asosii Director, Botanical Survey | hgf@bsigowvin , :1_{1_1;1j|1£.;}:§.l}ﬁi_u=m-'_in
Mao of India _
12 Dr Dhriti Banerjee Director, Zoological Survey | director(@zsi.gov.in

of India




By Speed Post

321 email: ravi.agrawal@nic.in
ANNEXURER -5

Government of Odisha 40
Forest, Environment and Climate Change Department

kk ik

No. FE-ENV2-ENV-0001-2021__ 11077 /F&E,Dt. Y. pL. 2]

From
Sri Susanta Nanda, IFS
Member Secretary, State Wetland Authority and
Directar, Environment-cum-
Special Secretary to Govt.
To

Sri Ravi Agrawal, IRS

Additional Secretary to Government, MoEF&CC,
509, 5" Floor, Indira Paryavaran Bhawan,

Jor Bagh Road, New Delhi-110003

Sub:  Identifying and managing Wetlands of International Importance in respect of State
of Odisha-regarding

' In inviting a reference to your Letter No. J-22012/19/2018-CS(W) dated 08.03.2021
on the subject cited above, | am directed to say that Anshupa, Hirakud Reservoir, Satkosia
Gorge and Tampara Wetlands of Odisha have been identified as “Wetlands of
International Importance” in the State. Brief documents in respect of the above four
wetlands are enclosed for necessary consideration on the proposal for designation of
Anshupa, Hirakud Reservoir, Satkosia Gorge and Tampara as "Wetlands of International
Importance”.
Yours faithfully,

Director, EnVi nt-cum-

Special Secretary to Gowt.
MemoNo. (107& Date 2u. 0&6-3]
Copy forwarded to the Senior PS to the Additional Chief Secretary, Forest &
Environment Department for kind information of the Additional Chief Secretary.

'
Director, Entimnmezr{:tlc[:ém

Special Secretary to Govt

MemoNo. (1079 Date 2y .06 2
Copy forwarded to the Chief Executive, Chilika Development Authority, Plot No -
493(P), Pallaspalli, Pokhariput Road, Bhubaneswar-20 for information.

Director, E%ﬁ%ﬂ
Special Secretary to Govt
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By email: dfobhmpr@yahoo.co:in |

MemoNo. 11080 Date 2L .06:2)
Copy forwarded to the Divisional Forest Officer, Berhampur Division, At- Courtpeta,
PO- Medical College, Berhampur, Dist- Ganjam, PIN- 760004 for information.

Director, Environ me# ﬁf’n-

Special Secretary to Govt

MemoNo. 110%&| Date 24 06 21
Copy forwarded to the Divisional Forest Officer, Satkosia Wildlife Division, Angul,

Odisha- 759143 for information.
Director, Erm%ﬁéum-

Special Secretary to Govt

MemoNo. [10&& Date 2u- 06 3)
Copy forwarded to the Divisional Forest Officer, Hirakud Wildlife Division, Motijira,

Sambalpur, Odisha for information.
Director, Enuitnme:#—lf‘ﬁl-

Special Secretary to Govt
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A brief introduction of Hirakud Reservoir, Sambalpur

Introduction

Hirakud Reservoir, formed due g
to the damming of River =
Mahanadi at Sambalpur in
1957, is the largest and most
significant water infrastructure
of the State of Odisha.
Spanning an area upto 700
km2 when full, the Hirakud
Reservoir provides water for
generating ~ 300 MW
hydropower through its two
power - houses at Burla and
Chiplima; irrigating 462,100 ha
culturable command area
within  Bargarh, Bolangir,
Sambalpur and Subarnapur
Districts; and securing 9,500 km? of Mahanadi Delta region from floods. Over 7,000
fisher households depend on the reservoir fisheries for livelihoods. The vast open
waterbody attracts a sizeable population of ducks, geese and waders during winters,
making it one of the major water bird congregation areas in the state. The scenic
surrounding of the reservoir along with historically and culturally significant
landmarks marks its significance from cultural and recreation perspectives.

The multiple values of the Hirakud Reservoir have been adversely affected by rapid
transformation of catchments and increasing demands for water in the downstream
reaches. Silt is accumulating in the reservoir at rates much faster than planned for,
reducing its water storage and flood moderation capacity. Expansion of agriculture
within command, industries and urban settlement within the reservoir catchments,
have accentuated water use conflicts. Decreasing fish catch, reduction in fish
species diversily and increasing pollution has placed the livelihood of fishers under
great stress. Biodiversity has been adversely impacted by habitat fragmentation and
increasing anthropogenic stress on key habitats.

Qualifying Criteria of Hirakud Reservoir to be identified as a Wetland of
International Importance

Criterion 1: A wetland should be considered internationally important if it contains a
representative, rare, or unique example of a natural or near-natural wetland type
found within the appropriate biogeographic region.

Criterion 3: A wetland should be considered internationally important if it supports
populations of plant and/or animal species important for maintaining the biological
diversity of a particular biogeographic region.
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Criterien 4; A welland should be considered internationally imporiant if it supporis
plant andfor animal species at a critical stage in their life cycles, or provides refuge
during adverse conditions.

Criterion 5. A wetland should be considered internationally important if it regutarly
supporis 20,000 or more waterbirds.

Criterion 6: A wetland should be considered internationally important if it regularly
supports 1% of the individuals in a population of one species or subspecies of
waterbird.

Criterion 7: A wetland should be considered internationally imporfant if it suppors a
significant proportion of indigenous fish subspecies, species or families, life-history
stages, species interactions andfor populations that are representative of wetland
benefits and/for values and thereby contributes to global biological diversity.

Criterion 8 A welland should be considered internationally important if it is an
frmporiant source of food for fishes, spawning ground, nursery andfor migration path
on which fish stocks, either within the wettand or slsewhere, depend.

Justification:

Hirakud Reservoir the iongest earthen Dam of the World, supports the livelihcod of
majority population i tha state of Odisha, paricularly in its command area. Based on
the above Ramsar criteria, it qualifies to be designated as a Ramsar site of
international Importance,
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Government of Odisha
Forest and Environment Department

e e ke

No. ENV-II-47/2019__\7 20 /F&E, Date. 17\ o5\ 2015

From

To

Sub:-

Sir,

State

Dr. K. Murugesan, IFS
Director, Environment -cum-
Special Secretary to Government

The Chief Secretary, Odisha

The Principal Secretary, H&UD Department

The Principal Secretary, Rural Development Department

The Principal Secretary, Revenue & D.M Department

The Principal Secretary, Department of Water Resources

The Principal Secretary, Panchayati Raj & D.W. Department.

The Commissioner- cum- Secretary, F & ARD Department

The Commissioner - cum — Secretary, Tourism Department

The Chief Executive, Odisha Space Application Center, Bhubaneswar
The PCCF (WL) & Chief Wildlife Warden, Odisha , Bhubanewsar

The Member Secretary, Odisha Biodiversity Board, Bhubaneswar

The Member Secretary, State Pollution Control Board, QOdisha
Bhubaneswar

The Additional PCCF of Regional Office of MoEF & CC, GOI,
Bhubaneswar

Dr. Sudarsan Panda, Ex-Director of Horticulture, Odisha, N-4/81, IRC
Village, Nayapalli, Bhubaneswar-751015

Shri Surya Kumar Mohanty, Fishery Expert, CDA, Bhubaneswar

Dr. P. Kumar, Scientist, ORSAC. Bhubaneswar

Dr. P.C Panda, Principal Scientist, RPRC, Bhubaneswar

Prof. Sudhakar Panda, Director, Birla Global University,

IDCO, Plot No-2 Gothapatena, Bhubaneswar 751029

Minutes of the 1*' Meeting of the State Wetlands Authority constituted as
per Rule 5 of the Wetlands (Conservation & Management ) Rules, 2017.

| am directed to enclose a copy of the minutes of the 1! meeting of the
Wetlands' Authority held on 17.08.2019 at 11.30 A.M in the 2™ Floor

Conference Hall of the State Lokaseva Bhavan under the Chairmanship of the
Hon'ble Minister, Forest & Environment.

It is therefore, requested to kindly take necessary action for compliance of

the decisions taken in the aforesaid meeting.

Yours faithfiglly

Director, nment-cum- -
Spacial Secretary to Government
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2
MemoNo. ‘7S 3) g Date \?[Gﬂl\fj!

Copy forwarded to the P.S to Minister, Forest & Environment / P.S. to
Principal Secretary, Forest and Environment Department / PS to Director, Env.-
cum-Special Secretary, F&E Department for kind information of the Hon'ble
Minister, Forest Environment / Principal secretary, F&E Department and
Director, Env-cum-Special Secretary, F&E Department respectively

Director, Environment -cum-
Special Secretary to Government

MemoNo. ‘7533 F&E Date l‘?}n 5\!.9*

Copy along with copy of the minutes of the 1¥ meeting of State Wetlands
Authority forwarded to the Chief Executive, CDA, Plot No - 493 (P), Palaspalli,
Pokhariput Road, Bhubaneswar — 751020 / Project Director, ICZMP, Odisha
RPRC campus Nayapalli, Bhubaneswar-15 / DFO Athagada for information and

necessary action .
) -

Director, Environment -cum-
Special Secretary to Government
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Minutes of the meeting of State Wetlands Authority held on 17.68,2019 at 11.30

A.M in 289 Fioor Conferenge Hall of Odisha Secretariat

The first meeling of State Wettands Authority constituted under Wetlands
{Conservation and Management} Rules, 2017 heid on 17.08.2019 at 11.30 AM.
under the Chairmanship of Hon'ble Minister, Forest and Environment in the 2% floor
conference hall of Odisha Secretariat, Bhubaneswar. The sl of paricipants is
placed at Annexure-l,

Al the outset, Additionai Chief Secretary, Forest and Enviranmend
Department welcomad the members of the Authority and briefed the objectives of
State Wetlands Aulhority. He further emphasized on conservalion and managemsent
of ail wetiands of the Siate in compliance to the order of Hon'ble National Green

Tribunsd.

Hon'ble Minister, Forest and Erwironment-cum-Chairman of State Wetlands
Authority in his address siated that for maintaining suological balance and lo co-
ordinate integrated management of wetiands, Gowt, of india in the Ministry of Forest
Environment & Climate Change has constituted the State Wetlands Authority under
Wetlands {Conservation and Management} Rules, 2047, which came into force from
26.00.20M7. Ha further affirmed that wellands arg rich in biodiversity as they support
a large variety of plant and animal species, amphibians, fishery resources etc. and
are one of the most productive ecosysterns. Wetlands directly and indirectly supporl
millions of people in providing services such as food, fibre and raw materials. They
play an imgortant role in storm and fiood controd, in supply of clean water along with
other educational and recreational bensfits. Howevei, the very existence of these
unique ecosystems is under threat due to developmental aclivities and poputation
pressure, Hence, he called for a long term planning for preservation and
conservation of these resowrces.

Hor'ble Minister indicaled that Odisha is fortunate enough lo endow with
some important wellands such as largesl brackish water tagoon Chilika, wildile
sanctuary Bhitarkanika, swesi-waler lake Ansupa, Daha, Kanjia, Kuantia elc, Since
wellands are the targel of human inlerference and arc among the mast threalened
of alt natural resources, iheir identification and prolection have become very
essenlial. He highfighted that fast year aboul 172 sq. K.M area was freed from
encroachment in Chilika lake thereby increase of fish production by 20%. He
proncunced that reslaralion of Ansupa Lake will be taken up in near fulire, Further,
he specified that MoEF&CC, Govi. of India has recently identified 3 wellands
namely Chilika, Ansupa and Bhilarkanike of our Stale for initiating restoration

03
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measures. He slressed upon for submission of Action Plans to Govt. of India early |

for restoration of degraded wetlands of the State.

As desired, Director, Env.-cum-Special Secretary presented the status of
Wetlands and salient points of Wetlands (Conservation and Management) Rules,
2017. He also conveyed the order dated 10.05.2019 of Hon'ble NGT in M.A. No.
26/2019 in O.A. No. 325/2015 in the malter of Lt.Col. Sarvadaman Singh Oberoi Vs
UOI & Ors. and the order dated 29.03.2019 in O.A. No. 503/2018 of Hon'ble NGT in
the matter of R.K.Gupta Vs Delhi Development Authority & Ors. to the notice of the
Authority wherein Hon'ble Tribunal directed that the State Wetlands Authority may
identify wetlands and water bodies to be notified in their jurisdiction and review the
existing framewaork of restoration all water bodies by preparing an appropriate actrt}n
plan.

After detail discussion, the following decisions are taken.

1. Regarding, constitution of Technical Committee, it was decided to include
representatives of Forest & Environment Department, Water Resources
Department, Housing & Urban Development Department, PR& DW
Department, Revenue & Disaster Management Department, Fisheries &
Animal Resources Department and ORSAC for review of brief documents,
management plans and advise on any technical matter referred by the State
Wetlands Autharity.

2. Further it was decided to canstllute a Grievance Committee consisting of

* Chief Executive,
CDAJ/ICZMP; one NGO anci Director, Environment to provide a mechanism for
hearing and forwarding the grievances raised by public to the Authority.

3. Technical Committee is to identify all wetlands in the State. They may refer the
National Welland Allas prepared by ORSAC besides may also consider
Hirakud reservoir, Hadagada as well as major, medium and some minor
irrigation projects of Water Resource Department. On the basis of importance,
Technical Committee will suggest the details of the wetlands in the next
meeting of the Authority so that the Authority can recommend the eligible
wetlands to be notified by the State Government.

4. For sustainable management of wetlands, Action Plans for each wetland need
lo be prepared. The objectives of the Action Plan should include catchment
treatment, silt load reduction, checking of inflow of organic wastes, feriliser &
pesticides residues and open defecation thereby decrease of pollution load in
water bodies. Further, site specific ecotourism, increase of fisheries and other
recreational use may also be promoted.

Thereafter, Chief Executive, Chilika Development Authority presented the
Integrated Management Plan of Chilika Lagoon and Ansupa Lake in detail. The Plan
for Chilika Lagoon at a cost of Rs. 157.90 Crore and for Ansupa Lake at a cost of
Rs.21.23 Crore over a period of 5 years from 2019-2024 was proposed for seeking
funds under National Plan for Conservation of Aquatic Ecosystem (NPCA),

MoEF&CC, Govt. of India.

213
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After detail discussion, the State Wetlands Authority approved the same with

the following observations: D))
u//

1. Bathymetry survey of Chilika Lagoon will be done by CDA at the earliest since
the last one was done in the year 2009 by INDOMER.

2. It was decided to take up a study under ICZMP for analyzing the core samples
to know the rate of sedimentation.

3. Steps shall be taken up for solid waste management at important locations to
prevent entry of wastes into Chilika Lake.

4, C.E., ORSAC will submit a proposal to carry out the Bathymetry survey of the
Lagoon by using the LIDAR technology.

5. DFO, Athagarh, will take up soil moisture conservation works under
MGNREGS in the catchmenl of Ansupa Lake, oul of Rs.100 Crores that has
been allocated to the Forest & Environment Department by the Panchayati Raj
& Drinking Water Department for the current year. CDA will provide the detail
location and proposed soil conservation measures to be taken up to arrest silt
load to Ansupa Lake.

The meeting ended with vote of thanks lo the chair.

This has been approved by the Hon'ble Minister,Forest & Environment through
OSWAS Fiie No. FE-ENVZ-ENV-0001-2018.

Approved

/(__qﬂ.,ﬁ-

Principal Secretary

hitps:ioswas.govin/PageMapper?_largelPage=MainLayoul&priviame=Worklist&Privilageld=1&BollemRighlPage=02FzZVZpZXc/ZmxhZz 1BbGw=8... 33



330

49

ainutes of the 2" meating of the State Wetlands Authority held on 25.09,2023 at 04,30 PM under

the chairmanship of Hon’ble Minister, Farest, Environment & Climate Change in the 1st Floor

Canference Hall of Revenue & DM Dept., Loka Seva Bhawan,
*##l‘ttt*#*#**ﬂl.*ﬂl‘###**!lll!tt*#*#*ilﬂttltt#*##t*tlttttt####*tlt

The 2nd Meeting of the State Wetlands Authority constituted under fiule 5 of Wetlands {Conservation &
wtanagement) Rules, 2017 was held under the Chairmanship of Hon'ble Minister, Forest, Environment &
Cimate Change -cum- Chalrman, State Wetland Authorily, QOdisha on 25.09,2023 at 04.30 PM in the 1st
fioor Conference Hall of Revenug & Disaster Management Dept., Loka Seva Bhawan.

initiating the discussion, the Addl. Chief Secretary, Forest, Ervironment & Climate Change Dept. welcome
alt the participants and gave a brief background of the meeting. The Director, Environment -cum- Speciat
Secretary 1o (Govt., FE&CC Dept. then presented the detatled presentation.

The kst of the participants is attached at Annexasre - 1.

After a threadbare discusslon, following decisions were mada.

1tem No.l

Confirmation of tha minutes of the 1% maeting of the Autherity held on 17.08.2019

No opinion, views or comments has been received after the issuance of the minutes of the 1st meeting of
the State Wetlands Authority held on 17.08.2019. Hence the minutes are confirmed.

ttem No.2

Compliance of the decisicn taken in the last meeting heid on 17.08.2039 is as fuliows:

In the State. They may refer the Nationa
wetland Atlas prepared by ORSAC besides may

Committes of State Wetkands Authority
was held on 19.05.2020 under the

:&t Declsion in the last SWA meating Comptiance Decision
1 it was decided to constitute a Technical | A Technical Committee was constituted | Noted
Committee inchiding representatives of Forest | vide F&E  Department Motification
& Environment Department, Water Resources fee.2 795 dated 07.02 2020, The meeling
Departmient, Housing & Urban Development of Technical
Department, PR & DW Department, fevenua & Committae
Disaster Management Department, Fishertes & shall be
Animal Resources Department and ORSAC for conchicted
review of brief docunents, management plans regukarly.
and advise an any technical matter referred by
the State Wetlands Authority,
2 Ik was decided to constitule a Grievance | A Grievance Committee was constituted | Noted
Committee consisting of Chief Executive, vide F&E Department Notification
COANCZMP;  one NGO and  Director, No.2800 dated 07.02.2020. The meeting
Environment to provide a mechanism for of Grievance
hearing ang forwarding the grievances raised Commities
ty public to the Authority. shall be
conducted
regularly.
3 Technical Committee is to identify alf wetlands | The 1st meeting of the Technical | Noted




alse consider Hirakud reservoir, Hadagacé §
well as major, medium and some minor
irrigation  projects  of  Waler flesource
Department. On the basis of importance,
Technicat Committee will suggest the detalls of
the wetlands in the next meeting of the
Authority so that the Authority can recommend
the ehplble wetlands to be notified by the State
Government.

|

chairmanship  of  the Director,
Environment-cum-Speclal Secretary fo
Govt. In compliance to the order dated
25.02.2020 in O.A. N, 325/2015 of the
Hon'tle MNGT, Princlpal Bench, New
pelbi and subsequently 55 wetlands on
priority basis were identified and
communicated to SPCB, Odisha for
conduction of water guality 1est and
onward transmission to DoWR for
onward submission to Gel. The fist of 55
wetlands 50 identified s piaced at
Artnexure-A.

50

For sustainable management of wetiands,
Action Plans for each wetland need to be
prepared. The objectives of the Action Plan
shoutd Include catchment treatment, silt joad
reduction, checking of inflow of organic wastes,
fertiiser & pesticides residues and apen
defecation thereby decrease of pollution lead
in water bodies. Further, site specific
gcotourism, Increase of fisheries and other
recreational use may alse be promoted.

Amaong the 55 water hodies, 3 wellands
viz. Chiltka, Anshupa and Kanjia comas
under the administrative controb of
Forest, Frivironment & Climate Change
Dapartment.

The detailed action plan in respect of
Chifika, Anshupa and Kanlle have
atready heen forwarded to DoWR vide
FEALC Departmeint Eetter No, 816
dated 11.01. 222,

Moted

inteprated Management Plan of Chilika Lagoon
and Ansupa Lake at a cost of Rs. 157.90 Crere
and Rs.21.23 Crore for Chilika and Ansupa Lake
respectively over a period of § years from 2013-
20324 for seeking funds under Natfonal Plan for
Conservation of Agquatic fcosystem [NPCA),
MoEFRCE, Govt. of India was approved with
cartain observations as follows.

Bathymetry survey of Chilika Lagoon
will be done by CDA at the earliest
since the fast one was done in the year
2000 by INDOMER,

it was decided to take up a study under
ICZIP for analyzing the core samples
to know the rate of sedimentation.

Steps shall be taken up for solid waste
masagement ak imporiant locations to
prevent entry of wastes into Chifika
Lake.

4. C.E., ORSAC will submit a proposal to
carry out the Bathymetry survey of the
1agoon by using the LIDAR technology.

5. DEQ, Athagarh, wii take up soil

moisture  conservation works under
MGNREGS in the catchment of Ansupa

The proposal containing  integrated
Management Plan of Chilika Lagoon
with a cost of Rs.25 Crores {C5 + 55} for
the FY 2020-21, 2021-22 & 2022-23 was
sent to the MoEF&CC vide this
Department tetter No. 15872 dated
14.10.2020. The copy of the szid Letter
is placed at Annexure-C,

Accordingly, Gol has sanctioned an total
amount of Rs.23,50,50,000/- [CS +
55} under NPCA on 50140 cost sharing
hasis for Jmplemantalion of Integrated
Maznagement Plan of Chilkka Lake for
three years and out of this, an amount
of Rs.5,79,33,008/- {C3 + 55) has already
heen released ins favour of the CE, CDA,

Gol has sanctioned an total amount of
Rs.7,47,96,000/- 1CS + 55} under NPCA
on  6G:40 cost sharing basis  for
implementation of integrated
Management Plan of Ansupa lake for
three years and out of this, an amodnt
of Rs.2,75,17,000/- (CS + S5) has already
been released in favoor of the CE, CDA.

Moted
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Bhitarakantka Mangroves, Hirakud Reservoir, Satkosia Gorge and Tampara
Wetlands were reguested to prepare Integrated Management Plans {IMPs)
of the respective Ramsar Sites as par the guidellnes of NPCA in consultation
with Knowledge Partner / Experts of Chilika Devetopment Authority.

The IMPs are required 1o be approved by the Slate Wettands Authority In
order to access funds under the scheme *Mational Plan for Conservation of
Aquatic Eco-system{NPCA)" of MoEF & CC, Government of India and the
timeline for the same is September 2023. These management plans mark
tha commitment of the Government of Odisha to set up effective
manhzgement arrangements for conservation and sustainable management

of the concerned wetlands.

Lake, out of Rs.100 Crores that %g 51
been alocated to the Forest &
fnvironment Department by  the
Panchayati Raj & Drinking Water
Department for the current year, CBA
wilt provide the detall location and
proposed soil conservation measures 1o
be taken up to arest st load to
Ansupa Lake,
ttem No.3
The following proposals were considered for approval,
sl
No Name of the Project Proposai Decision
1 Anshupa, Hirakud Reservair, Satkosia Gorge and Tampara Wetlands of | This matter rray be further
Odisha have been declared as Ramsar Sites by Ramsar Convention on discussed.
Wetiands. Hence, the namss of Chilika, Anshupa, Bhitarakanika Mangroves,
Hirakud Reservoir, Satkosiz Gorge and Tampara Watlands may be
considered to be notified under Wetland Conservation and Managemenl
Rides {2017} in respect of Odisha in rompliance to the Qrder of Hon'ble NGT
dated 22.07.2021 In Original Application No. 351/2019 in the matter of Raja
nuzafar Bhat Vs State Government of Jammu and Kashmir,
2 The concerned fiekl managers of the RAMSAR sites ie. Chillka, Anshupa, | The IMPs in respect of Chifika

for three yearsiFY 2024-25 1o
2026-27) for ap amount of
fs.1136.50 lakh, Anshupa for
three years [FY 1024-25 to
2026-27) an  amount of
R 718.00 lakh were
approvedl after de
delfbarations.

The  Site
Ahitarakanika
Satakoshia Gorge and
Tampara Wetlands are 10
sutbmit their budpet estimate
of respective IMPs to SWA
forthwith.

Manapers  of
Mangroves,

The Integrated Management
Plan of Hirakud Reservoir may
be re-examined and put up in
the next Authorty mesting
for consideration.




An O.A. No 88/2023/EZ has been filed againﬁé@tate Wetlands Authority
in the matter of Wildlife Society of Orissa-vrs, State of Odisha & Others
before Hon'ble NGT, Eastern Zone Bench, Kolkata in which the Chairman,
State Wetlands Authority (SWA) and Hon'ble Minister, Forest, Environment
and Climate Change, Chief Secretary, Odisha, Additional Chief Secretary,
FE&CC Department and the Director, Environment-cum-Special Secretary,
FERCC Department and Member Secretary, State Wetlands Authority (SWA)
have been impleaded as Opposite Party No. 4,1,2 and 3.

The petitioner has filed this O.A. challenging the illegal and indiscriminate
permanent construction on the zone of influence, water area of the
Tampara Lake by the outfit of promotion of Eco-tourism. State Wetlands
Authority has not granted any clearance nor has been approached before
starting of the alleged illegal construction. The case is listed to 03.11.2023
for further hearing.

52
This matter may be pursued
meticulously in co-ordination
with Collector, Ganjam

The DFO, Hirakud (WL) Division and Site Manager, Hirakud
Reservoir, RAMSAR site has submitted a detailed Action Plan for
Conservation of Hirakud Wetland for the FY 2023-24 with a financial outlay
of Rs.31.30 Lakh for funding out of budget provision of Rs.1 Crore made
under State Wetlands Authority (State Plan) FY 2023-24.

This action plan may be re-
examined in collaboration
with DoWR, Department of
Tourism and other connected
Departments and the same
shall be put up in the next
Authority meeting for
consideration.

Item No. 4

Other items:

A.
Chilika Lake as follows:

i.  Solarization of boats plying on Chilika
ii.  Prevention of Plastic Pollution
iii.  Complete demolition of Prawn Gherries

Chilika Development Authority to focus on three major issues for sustainable development

of

Department of Water Resources shall be requested to monitor the entry and exit of water into

Ansupa Lake. A regulatory mechanism must be evolved to conserve the oxbow Lake.

The issue of Deras and Jhumka Dam may be taken up for ecotourism activity as they don’t have

ayacut areas anymore. While examined, the floating solar &tourism potential may be taken into

consideration.

ORSAC shall be the technical partner of SWA and shall annually monitor the Wetlands.

The meeting concluded with vote of thanks to the participants.

Minister, Forest, Environment & Climate Change
-cum- Chairman, State Wetlands Authority
MINISTER
Forest, Environment & Climate Change.
Panchayati Raj & Drinking Water,
Information & Public Relations




Minutes of the 379 meeting of the State U\;é;élﬁ'dﬁ Authority held on 8.02.2024 under the
chairmanship of Hon'hle Minister, Ferest, Environment & CHmate Change 53

ik

The 3% meeting of the State Wetlands Autharity conslitted under Rule 5 of Wetlands
{Conservation & Management) Rides, 2017 was held under the Chairmanship of Hon'ble
Minister, Forest, Environment & Climate Change -cum- Chairman, State Welland Authority,
Qdisha on 08.02.2024 al 7.15 PMin the tst Floor Conference Hall of Revenue & Disasler
Management Dept., Loka Seva Bhawan. The list of the participants is altached at Annexure -
1.

Initiating the discussion, the Member Secretary, State Weiland Authority & Director-cum-Spl.
Secretary, Forest, Environment & Clmate Change Dept. welcomed alf the parlicipants and
briefed the agenda for the meeling, and presented the proposals.

After a threadbare discussion, the lolowing decisions were taken.,

ltem No.1 : Confirmation of the minutes of the 2" meeting of the Authority held on
25.08,2023

Mo apinions, views, or comments have been received after the issuance of the minutes of the 2nd
meeting of the State Wetlands Authority held on 25.09.2023. Hence the minutes are confirmed.

ftem No.2 : Discussion heid In the meeting and the decisions taken are as follows:

Sh Name of the Project

Discussion hald Decision takan
No Proposal

4 Anshupa, Hirakud Reservoir, | This matler was  vividly [The nolifications of lhese

Satkosia Gorge and Tampara | disclissed. s Ramsar sites under
Wellands of Odisha have been Weiland Conservation &
declared as Ramsar Siles by Ihtanagement Fufes,
Hamsar Convention e (2017} wilt be made afler
Waliands, Hence, the names the respective
of Chilika, Anshupa, Stakeholders meaeating.
Bhilarakanika Mangroves, Further, the notifications of
Hirakud Reservoir, Salkosia Ramsar sites shall be
Gorge and Tampara Wellands made afler the ensuing
may be netified under Wetland Efection Procedures are
Conservation and over as the  district
Management Rules {2017} in administralion is busy in
respect  of  Odisha  in developmental works.

compliance to lhe Order of
Hon'ble NOGT dated
22 07 2021 in Originad
Application Mo, 35172019 in
Ihe matier of Raja Murafar
Bhal Vs Siate Government of
Jammy and Kashmir,




The concerned field managars
of Ihe RAMSAR sfes ie
Chilika, Anshupa,
Bhitarakanika Mangroves,
Hirakud Reservoir, Salkosia
Gorge and Tampara Wetlands
were requested to prepare
integrated Management Plans
fIMPs} of lhe respective
Ramsar Sies as per the
guidelines  of NPCA  in
consultation with Knowledge
Fartner { Experiz of Chifika
Development Authority.

The MPs are required to be
approved by the Stale
Weltands Aulhority in order to
access  funds  under the
scheme ‘“Naflonal Plan for
Conservation of Agquatic Eco-
system (NPCA)" of MoEF &
CC, Governmert of India and
the limeline for the sams i
Sepiember 2023, These
management plans mark the
commitment of the
Government of Odisha to set
up  elfective  management
arrangemsants for tha
consarvation and susiainable
managemant of the congerned
wellands,

The %3&5” respect of Chilika
for three years (FY 2024-25 to
2026-27) for an amount of
Rs.1136.50 iskh, Anshupa for
lhree years (FY 2024-25 1o
2026-27y an  amount of
Rs.718.00 lakh were approved.
The revised WP of Hirskud
Reservoir for 2023-24 with an
estimate of Rs31.30 lskh
submilted by DFC, Hirakud alter
inchrsion of wise nse of wetland,
AWarsness creation for
conservation  of  birde  and
sancluary, elc.  was  also
discussed. DfQ, Brahmapur has
submitted the Framework
Management Plan for Tampara
wetlands.

The concerned fisld
managers of lhe RAMSAR

sites e, Bhitarakanika
iMangroves, Hirakud
Reservoir, Satkosia
Gorge, and  Tampara
Wetlands need lo prepare
integraled  Managemenl
Plans {IMPs} of the

regpective Ramsar Sites
ags per the guidelines of
NPCA in consuflalion with

Knowiedge  Panner
Expens af Chilika
Bevelopment Autitorily]

and submit as early 3s
nossibie,

An QA No 88/2023fE7 has
been filed against the Siale
Wetlands  Authorily in the
malter of the Wildlife Saociety
of Orissa-vs. State of Odisha
& Oithers before Hon'ble NGT,
Eastern Zone Bench, Kolkata
in which the Chairman, State
Wettands Authiority {SWA) and

Howw'ble  Minister, Forast,
Environmaent  and  Climate
Change, OChief Secralary,
Odisha, Addilional Chief

Secretary, FE&CC Deapartment
and the Director, Environment-
eum-Special Secretary,
FEECC  Depariment  and

The matter ig listed for hearing
on 11.03.2024 by the Hon'ble
NGT. Hom'ble Tfribenal has
direcied tha Commiliee fo
submit its repart in the shape of
an affidavil before lhe next date
of lisling i.e. 11.03.2024.

The s#e visit repod of DFQ,
Berhampir indicates that some
stilt struciures {concrete Piles}
built undar the Touriem collages
are present at the sile. Also,
some slilt strechires {concrete
Files) have not been completed
dug o 2 ban on works by
Hen'bla NGT.

After due presentation in
this ragard, lhe authorily

decided fo  submut  lhe
proposal to the Central
Wetland  Authority ol

necessary cohsideration,

FE-ENV2-ENV-Q001-2018/8/2024
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Member Secretary, State
Wellands Authority  (SWA)
have been impleaded as

Opposite Parly Mo. 4,1,2 and
3.

The petitioner has filed this
O.A. challenging the illegal
and indiscriminate permanent
construction on the zone of
influence, and water area of
the Tampara Lake by the outfit
of promotion of Eco-tourism.
State Wetlands Authority has
not granted any clearance nor
has been approached before
starting of the alleged illegal
construction. The case is listed

This ;i;g is being monitored
in coordination with Collector &
D.M., Ganjam. The Collector &
D.M., Ganjam has submitted the
site visit report dated
22.09.2023 of the committee
constituted by Hon'ble NGT.

55

to  03.11.2023 for further
hearing.
The DFO, Hirakud (WL) | DFO, Hirakud informed that the |As a permissible item, the

Division and Site Manager,
Hirakud Reservoir, RAMSAR

site has submitted a
detailed Action Plan for
‘Conservation of Hirakud

Wetland for the FY 2023-24
with a financial outlay of
Rs.31.30 Lakh for funding out
of budget provision of Rs.A
Crore made wunder State
Wetlands  Authority  (State
Plan) FY 2023-24.

action plan has been revised
after the inclusion of aspecis
like wise use of wetlands for

sustainable development,
economic well-being of Lthe
people, renewable energy,

fisheries, livelihood, etc.

|proposal was considered
and allowed.

| Chilika Development Authority
to focus on three major issues
for sustainable development of

Chilika Lake as follows:
a. Solarization of boals
plying on Chilika
b. Prevention of Plastic

Pollution
c. Complete demolition of
Prawn Gherries

The Chief Executive CDA,
informed that the following steps
have been taken for the
sustainable development of
Chilika:

a. OREDA has floated a
tender for procurement of
solar boats and the tender

will be opened on
15.02.2024. Two sites
namely  Salapada &
Balugaon have been

selected lo deploy solar
boats on a pilot basis.

Moted

FE-ENV2-ENV-0001-2018/8/2024
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Pailulion
Awareness  programme
has bheen cammied owt

involving public by CDA
from Hme to time and on
World Welland day in
coastal sites of satapada,
Ansupa and Balugaon.
MNalure camps with school
children will also be
afranged.

Prawn  Gheny
s continuing
joint  effad  of
Caltector Pari and
Collector,  Ganjam  with
lhe togistics suppord of
CDA as required.
Tehsildars have been
entrusted tha
responsihifity.

¢, Hlegal
dematition
by the

56

Daparlrment of Waier
Resources shal be requested
to moriter the enlry and exit of
water into Ansupa Llake. A
requiatory mechanism must be

The Director, Water Resource
inlormed that one proposal has
been received and that needs
further examination

Action taken report needs
to be presented in the next
meating.

evalved o conserve  the
oxbow Lake.
Fhe issue of Deras and | Authorlly noled that Jhumka & | Authority suggested that

Jhumka Dam may be taken up
for ecotourism aclivily as they
dont have ayacut areas
amyrmore. Whila examinad, lhe
floating solar &lourism
potential may be taken into
consideration.

Deras Dam don’t have ayacut
areas anymore,  Ecotourism
aclivities like pisciculire in lhe
dams and the development of
rasorls, holels, collages, efc. in
the area were also discussed
focussing provision of safety
meastires for local farmers.

Jhurmka & Deras Dam is
vary muach suilable for
iEco-Tounsm Achvities as
they are localed near
Bhubaneswar City. Proper
monioring may alse be
carried owl by the WR
Dept. o promaote
ascotourism aclivily in that
area.

CRIAL shall he the lechnical
partner of SWA and shail
annually monitor the
Wellands,

The Scientist, ORSAC inflormed
that the wetlands were identified
& demarcated as per dats of
2022, Updating dafa peraining
i 2023 s going o be
completed and change analysis

The authority noted the
subImission.
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itarmn Na. 3

Discussion held on the new proposals and decision taken thareof:

Sl Name of the Project Discussion held Decision taken

Mo Proposal

1 Developrnent of "Hirakud Boal | DFO, Hirakud stated that she {The project may be
Club"  Project st Hirakud | has scrutinized the DPR and jallowed subject ta
Resarvoir  of  Sambalpur | informed thal as per Welland jhecessary incorporation
District with a financial outlay | Conservation & Management
of Bs 1528 Cr. submitted by | Rules, (2017), the construction
Tourism Ceptf. of temporary sluactures is a

parmissible  activity, but the
project must have zero plastic
and zaro durnping of wasle,

2 Execution  of integraled | Director of Tourism stated that |Authority n principle
Prevelopment Flan of | they have engaged one agency lagreed io the Execulion of
Bhilarakanika Mational Park in | for this projecl. Five siles were [the btegrated
Kendrapara Districtwith & | selected for this project namely |Development Plan of
financial outlay of INR 224.72 | Dangamal, Kola, Gupti, |Bhitarakaniks Matfional
Cr. submified by Tourism | Kasturikana & Chandbali. While [Park in Kendrapara District
Deptt. Kasturikana siie is only outside |subject to verification made

the National Park having 100 |by the DFO concemned with
acres of avaifable land. All the [reference to sancluary
siies have day to day [laws.

ameniies, inlerprelation

canlres and jetties.

3 Development of  Tourismh | Director of Tourism stated that [The Authorily decided fo
infraslructure &t Tainpara { In 2016, the projecl was t8ken frecommend the proposat io
Lake of Chhatrapur TahasH, | wilh an oullay of Rs. 33.43 or. (MOEFACC for post facto
Ganjamwill 3 financial outlay { under  Swadesh  Darshan fapproval following clause 4
of INR 3343 Cr. {Postfacla) | Scheme of GOL Under the mmder Wetiand
submitied by Tourism Deptl. project, some promenade and [Consenvation &

cottages were made for which i iManagement Rules, (2017)
received prize  award  from jsubject to verfication made
GOL  Howsver, NGT have jhy the DFO concerned.
dirested i as an ilegal activity

violating Wetland Canservation

& Management Rules, {20147}

But, Tampara was declared as

Ramsar site in 2022, it has not

heen mentioned in the Makional

Weiland Atlas. Further,

measures  for wise use of

FE-ENV2-ENV-0001-2018/8/2024



mm‘éi% been izken that

inchuides "eronornic & livelihood
development of Iocal people,
increasing aeration inside fake,
establishment of rain waler
harvesling struchures & sewage

5TP, Natwe nlerpratalion
centre, development of Jetlias,
ale, He requested  for

consideration of the proposal
for sending fo Central Wetland
Authorily

a8

Ergagement of wo
confracloal consullants in the
State Wellands  Autharity
having Ph.D./ Masters in
Environmnental Science wilh
relevant experence  with
rmonlkby remuneration
{Rs.60,000/Rs, 40,000/}
fitting with other organizalions

uiider  the  adminislrative
contral of fhe Enwironment
Wing

The aulhorily agreed with
dhe proposal and decided
Hhat steps o be taken for
the engagement of one
hewly appointed Assistant
Section  Officer{ASOY and]
one Contrachtal Consultant
lin the Stale Wallands
Acstharity for smoath
Hunclioning of the Authority
under the adminisiralive
control of the Emvironment
Wing.

Constiltlion of a cell for
smooth functioning of State
Wellands Authority

The meeting ended with a vole of thanks to the chair and all the participants.

Minister, Forest, Environment & Climate Change -Cum-
Chairman, State Wetlands Autherity

FE-ENWV2-EMNV-O00 -2018/8/2024
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Government of Odisha
Forest, Environment and Climate Change Department

Ek#k

No. FE-ENV2-Meeting-0004-2023_ 39 42 7+ /Fescc, bt 801023

From
Sri Bijaya Kishor Bhujabala, OSS
Under Secretary to Government and
Member Convenor, Grievance Committee, State Wetlands Authority

To

The Chief Executive, Chilika Development Authority, Bhubaneswar
Action for Protection of Wild Animals (APOWA)

At- Hatapatana, PO-Kadalibana, Block/Dist:- Kendrapara- 754222

Sub: Minutes of the 1* meeting of the Grievance Committee of State Wetlands Authority
constituted under Rule-5(6)(b) of Wetland (Conservation & Management) Rules, 2017

Sir,
In inviting a reference to the subject cited above, | am directed to enclose herewith the

approved minutes of the aforementioned meeting held under the chairmanship of the Director,
Environment-cum-Special Secretary to Government, FE&CC Department on 11.10.2023 at 04.00
PM in his Office chamber at 4th Floor, Kharavel Bhavan, Bhubaneswar for taking further

necessary action at you end.
Yours faithfully,

Under Secreta .TO Government



Minutes of the 1** Meeting of the Grieua&d’&nmmlttee of the State Wetlands Authoritpfield on
11.10.2023 at 04:00 PM in the Office chamber of the Director, Environment-cum-Special Secretary

to Government, FEB.CC Department
R e e R A R T E T T Y

The 1" meeting of the Grievance Committee of the State Wetlands Authority was held under the
chairmanship of the Director, Enviranment-cum-Special Secretary to Government on 11.10.2023 at 04:00 PM.
Other members who were present in the meeting are al Annexure-l,

At the outset the Under Secretary to Government, Environment Wing welcomed all the Members to
the meeting. Thereafter, the detailed agenda was discussed and the following decisions were taken in the
meeting:

Item No.1

The following decisions were made in the meeting:

sl
No

Grievance

Status

01

Grievance of
ShriBasantPatra
regarding
Inclusion of
JeyporeSagar
Lake at
leyporeQdisha
in NLCP

Many representations have been received from one Sri
BasantPatra for development of JagannathSagar Lake, leypore,
Koraput and include it under Mational Lake Conservation
Scheme and has been forwarded vide this Department Letter
No. 8006 dated 30.04.2022, No. 20608 dated 21.11.2022, No.
3097 dated 20.02.2023, No. 7292 dated 06.05.2023 and DO
No. 29 dated 09.06.2023 to Collector, Koraput/ MS, SPCR with
a request to comply Order dtd. 08.10.2020 of Hon'ble NGT,
Principal Bench, New Delhi in OA No148/2019.

Decision
SWA  may write tol
Collector, Koraput in
llhis matter.

02

Grievance of 5ri
BiswajitMohanty
and Wildlife
Society of Qrissa
and Prof (Retd.)
BC Choudhury,
Former
Scientist,
Wildlife Institute
of India
regarding illegal
construction at
Tampara Lake

Both the petitioners have alleged about the illegal and
indiscriminate permanent construction on the zone of
influence, water aréa of the Tampara Lake by the outfit of
promotion of Eco-tourism.Both the grievances have been
forwarded to the Collector, Ganjam with a request to furnish
ATR in this regard vide this Department Letter No. 2771 dated
15.02.2023 and No. 9802 dated 11.05.2023.

The DFQ, Berhampur Forest Division has been requested to
prepare and submit IMP in respect of Tampara Lake in
consonance with the guidelines of NPCA.

An O.A. No 88/2023/EZ has been filed against the State
Wetlands Authority in the matter of Wildlife Society of Orissa-
vrs. State of Odisha& Others before Hon'ble NGT, Eastern Zane
Bench, Kolkata.

This matler may be
pursued meticulously in
co-ordination with
Collector, Ganjam.

03

Repair,
Renovation and
Restoration of
Ashrukholalora,
Cuttack and
Kendrapara
District

Many representations have been received from one
AshrukholajoraPunarudhar O BikashManch, Cuttack for
restoration of Ashrukholalora under Repair, Restoration,
Rehabilitation (RRR) scheme which was forwarded to the
Department of Water Resources vide this Department Letters
No. 20259 dated 18.11.2021, No. 20988 dated 01.12.2021 and
No. 9593 dated 09.05.2023 with a request to take necessary
steps for restoration of Ashrukholalora under Repair,
Restoration, Rehabilitation (RRR) scheme.

This matter may be
followed up with UoWR

The meeting concluded with a vote of thanks to the participants.

Special Secretdry to Government,
& Chairman, Grievance Committee of
State Wetlands Authority FEECC Dept.
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Attendance Shest
1* Meeting of the Grievance Committee of the State Wetlands Authority held on

11.10.2023 at 04:00 PM in the Office chamber of the Director, Environment-cum-Special
Secretary to Government, FE&CC Department

SL

No Name with Designation Signature

Director, Environment.-cum-Special Secretary
1 to Government, FE&CC Department

Representative of
2 Chilika Development Authority
Chaslin, Noxsye), A4 CL DA

Action for Pratection of Wild Animals
(APOWA), At- Hatapatana, PO-Kadalibana,
Block/Dist:- Kendrapara- 754222

Under Secretary to Government,
4 | i/c Environment Wing, FE&CC Department

Senior Scientist(E&E)
5 Environment Wing, FE&CC Department
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|
VIRONMENT.ORISSA, BHUBANESWAR ‘ SSTON
ND. 233411’63?;: 14/03/2024 / NEY
@ o/ AT i
e
\‘x.,_.__,_,

%@ 0. FE-ENV3-BUD-0001 frza@{;
lssue No. YN DF-14- 03. AYEE S
o N
The Accouniant General ( A&E ), Odisha , Bhubaneswar.
Suly;

Sanction of funds for "Sanction of funds towards implementation of the Conservation of Hirakud Welland Ramsar Site
under §88-3130-Conservation and Development of Wetland during FY 2023-24 " during the year 2023 - 2024

Sir/Madam, :

I am directed to convey the sanction of the Governor l-::-_:arm expenditure of Rs. 3130000 { Thirty One Lakh Thirty
Thousand Only./- ) as per the statement enclosed at ﬁnnexure-[ for Sanction of funds towards implementation of the
R

Conservation of Hirakud Wetland amsar Site under $58-3130-Conservation and Development of Wetland during FY
2023-24 during the year 2023 -.2024, | i

The charge is debitable o 22
EcomqvnmnEnumowM_ENT-G:J:1nz-EmnRcmME|§.|_TALPLANNmannncoonnmarmu-m:m-
without prior appraval of anEﬁTdR'.Eﬁv'lﬂonm'EﬁT.dﬁfa'sn.aHuameswAR

The Drawing and Disbursing officer (DDO) and the Drawing Treasury for the funds sanclioned herein shall be as per the
details mentioned in Annexy re-l,

in the budget estimate for the year 2023 - 2024. No diversion of funds from one Primary unit to other shall be made

The Financial Rules, Procedures and formalilies ashould be slrictly followed while incurring expenditure.
This has been concurred in by Forest, Environment& Climate Change Department.

Signature
F.A -cum-Additional Secretary to Govt,, FE&CC
Specific Terms and Conditions: Depariment

Sanction of funds towards implementation of the Conservation of Hirakud Wetland Ramsar Site under S55-3130-
Conservation and Development of Wetland during FY 2023-24

Generated By: KALYAN] MALLI 14/03/2024 4.34 PM
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adal, 8a-9 900, QealE/eorg- 09 IMN-9 4T 23¥M,

6rm-dfo.hirakudwl@ odisha.gov.in

Letler Nuggqﬂ J1F-61 (Acit V2021-22 IJatati.E"-_}“J_ﬂEB
To
The Member Secrelary,
(disha State Wetland Authority.
Sub: - Submission of Action Plan for allocation of funds for conservation of Hirakud Wetland
(Ramsar site) for the year 2023-24.
Ref- Memao No.3965 [t.29.09.202) of DFO,Hirakud Wildlife Division,Sambalpur.
Sir,

in continuation te the above cited memo on the captioned subject, the proposal for allocation of

funds for conservation of Hirakud Wetland (Ramsar sitc) for the year 2023
action. The funds shall be utilized for conservation of Hirakud Wetland (Ramsar site),

-24 is submitted herewith for needful
preserving the flora and

fauna and awareness among local communities dependent on Hirakud Wetland living adjoining Hirakud

wetland,
liems of works Description of activities Unit Total Justification
& cost cost
(Rs. in
) lakh)
1. Eco-friendly improvement in | i- 10 nos of dustbins Rs.0.02 | Rs.0.20 | Around 5000 picnickers
the picnic zone between { from neighbouring
Govindpur & Tamdei villages —_— - —| districts of Odisha &
adjuinhf: Hivekod Wotland, | ik Construction of cco LS | Rs6.00 | cphagisgarh) evey year
'?“?“.‘”Y Sotkek Wi WAEy do picnic near Hirakud
—!‘,’_’ml_t-'"*- - = o == —{ wetland in between "
iil, S_lgnage on conservation | Rs.0.35 | Rs3.50 | - ovindpur and Tamdei
of Hirakud Wetland, Ramsar villages. Eco-friendly
Site- 10 nos along the PWD infrastructures will help
roads, RD roads connecling conserve the wetland.
to villages.
Suh-total:-Rs. 270
2. Conservation of birds/ nesting | i. Signage on birds, relevance | Rs.0.35 Rs.14.00| . % gn =
site by awarness among local of wetland, Ramsar site-40 lakh =
villages, communities of nos (2 nos signage per Map of 20 mentioned
(1)-Tamdei, (2)- Bungapali, village) along the PWD villages adjoining
{3)-Ramkhol (4)-Uttam roads, RD roads connecting Hirakud
(5)- Paruabhadi  (6)- Tilcimal | to villages. | Wetland(Ramsar Site)
(7)- Chakramal (8)- Darlipali | ii. Awamess meetings among Fs.0.05 | Rs.1.00 | enclosed as Annexure-l
{9)- Hatikhoj (10)- Lakhanpur Schools, Colleges, lakh
{11)- Rengali (12)- Christianpada | PanchayatiRaj Institutions,
{13)-Paharsrigida (14)- Amjhar | and Anganwadi in the 20
(15)- Rujhemal (16)- Tangerpali | mentioned villages.
{17}~ Gadgaddala (18)- Junani
(19)- Runipali (20)- Ghanghati. |5 T_shirts/caps/notebooks | LS | Rs.5.00 ,
/bags/stickers with logo etc LYol |y
on Hirakud Wetland for A !
distribution in School and
Colleges.
iv. 80 nos dustbinsg Rs.0.02 | Rs.1.60
{4 nos dustbin per village)
Sub-total:-Rs. | 21.60
Grand Total-Rs. | 31.30
lakh

(Rupees  Thirty Thirty One lakh Thirty Thousand) enly

Tﬂuﬂgm&a- 3 wed
*-')2)
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Note: During the year 2021-22 Bs. 44.80 lakh wus alictted for erasdicalion of Tpomoca weed aver 3X ha.

in ike shore ling (196 km} Hirakud reservoir & Debrigarh Sanctuary, Out of 1ke aliotment s,
46.568 1akh was ulilized for eradleation of Ipamoe wied sver 163,57 ha, & balance funds of Rs.

4232 lakl was utilized for “Awarness generalion programisnes” & creatinm of Firds ¥illage at
Govindpar, Eakheapur Wiidlife Ranpe drring 2022-23,

Cnels:-Annexure-1-Map of 20 mentioned villages adjoining Hirakud Wetland {Ramsar Site)

Memo Na. 2 59 Dated 5 —F 20273

Copy forwarded i the Principal Chicl Conservitor ol Forests W itdlife} & Chiel Wildlife warden
Oudisha, for Rwoor of Eind infrngtion,

+

Mema Mo 277 g7 Dated. & F 023

Copy forwarded o the Regional Chiel Conservator af Forests, Sambatp ?hl?mu of kind
i fipimdicon.

£-213)
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Proof of Service

M G ma ” Office of Raman Yadav <officeoframanyadav@gmail.com=

Service of Reply on behalf of Resp. Nos. 1, 8 & 11 in OA NO 89 OF 2024 titled
Gopinath Majhi Vs State of Odisha & Ors.

1 message

Office of Raman Yadav <officecframanyadavi@gmail.com= Maon, Feh 17, 2025 al 7:28 PM
To: Sankar Pani <sankarprasadpani@gmail.com=, fesec oraf@nic.in, dm-jharsuguda@nic.in, paribesh1@ospcboard.org,
rdchsp@nic.in, revsec.od@nic.in, msch_cpcb@nic.in, ee_mddburda@rediimail.com, msobb@rediffmail.com, secy-

moef@nic.in
Cc: Hirakud Wildlife Division <hirakudwildlife 1@gmail com=

Dear All,

This is to inform you that the Reply on behalf of Respondent No. 1,8 & 11 in the captioned matter has been filed
before the National Green Tribunal, Kolkata.

A copy of the same is being attached herewith for your reference.

This email serves as an advance service.

Office of Raman Yadav

Advocate, Supreme Court of India

C-167, LGF Defence Colony, New Delhi -110024
Mobile: +91 88004 57781

ﬂ Conter Affidavit on O.A No 89-2024 (EZ) - DFO, Hiraud WL Division (Respondent 1, 8 & 11).pdf
20159K



